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 [Translation]

 SHRI  CHHEDI  PASWAN  (Sasaram):
 Even  after  43  years  of  independence  not
 a  single  daily  train  has  been  introduced
 on  the  Grand  Chord  for  Delhi,  Bombay,
 Madras,  Ahmedabad  and  other  Met-
 ropolitan  cities  whereas  a  number  of  new
 trains  have  been  introduced  in  other
 parts  of  the  country  from  time  tq  time.
 For  example,  in  case  of  Patna,  six  pairs
 of  trains  have  been  made  available  from
 Patna  to  Delhi.  Out  of  these,  two  trains
 viz,  the  Sharamjivi  Express  and  the  Gan-
 ga-Yamuna  Express  which  originate  from
 Patna  itself  provide  convenient  night  ser-
 vice.  In  the  seventies,  .-Tinsukia  Mail  was
 introduced  through  the  Grand  Chord,  but
 later  it  was  diverted  from  Gaya-Kiul  line
 and  run  via  Patna.

 While  there  are  eleven  pairs  of  daily
 trains  for  Delhi  and  Amritsar  via  Patna
 there  is  only  one  train  (i.e.,  Kalka  Mail)
 via  Gaya  and  that  too  the  whole  day  is
 wasted  in  train  and  it  reaches  Delhi  at
 night.  For  the  time  being  there  is  only
 one  train  running  thrice a  week  on  the
 Grand  Chord.  ॥  is  the  Deluxe  Express.  If

 it  is  run  for  four  days  more,  more  than  1
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 (vi)  Need  to  review  the  Proposal  to
 increase  duty  on  paper  rolled

 [English]
 SHRI  SUDARSHAN.  RAYCHAUDHURI

 (Serampore):  Sir,  paper-rolied  Bidi  man-
 ufacturer  is  a  small  trade  in  the  country.

 it  and  no  other

 industry  is  particularly  located  in  my  con-
 stituency  Serampore  where  nearly
 25,000  workers,  mostly  women  coming
 from  the  poorest  sections  of  the  society,
 are  employed.

 This  paper-roiled  Bidi  has  been  re-

 categorised
 in  this  year's  Central  Budget

 thousand  Bidis  instead  of  Rs.  3.90
 charged  earlier.  This  proposal of  abnor-
 mal  jump  in  the  central  excise  duty  would
 cripple  this  industry  resulting  in  its  clo-
 sure  rendering  thousands  of  workers  un-
 employed.

 While  appreciating the  Union  Govern-
 ment’s  attempt  to  curb  the  dangerous
 habit  of  smoking,  the  Central  Govem-
 ment  is  requested  to  review  its  proposal
 of  levying  such  exorbitant  duty  on  this

 सारा  हाइड  वएपडश्याएंड  be  werd workers  in  म  constituency and  their
 families  would  have  to  bear  the  brunt  of
 the  crisis  of  the  industry.

 (vii)  Need  to  ensure  admission of
 deserving  condidates  in  profes-
 sional  courses

 SHRI  MORESHWAR  SAVE  (Auran-

 gabad):  Sir,  the  Constitution  of  india

 20%  at  the  discretion  of  the  managing
 committee.

 Several  cases  have  come  to  notice
 where  the  managements have  been  ‘ac-
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 cepting  donations  upto  Rs.  3  to  Rs.  5
 lakhs  for  admission  to  medical  colleges
 and  Rs.  50-75  thousand  for  admission  to
 engineering  colleges  and  so  on.  This
 tentamounts  to  commercialisation  of  edu-
 cation  and  deprives  admission  to  other
 deserving  candidates.

 |,  therefore,  urge  upon  the  Central
 Goverment  to  look  into  the  matter  and
 ensure  that  only  deserving  candidates
 get  admission  in  professional  course.
 The  practice  of  charging  capitation  fees
 should  strictly  be  done  away  with.

 (viii)  Need  to  take  steps  to  solve  the
 drinking  water  problem  in
 Ajmer,  Rajasthan

 [Translation]
 PROF.  RASA  SINGH  RAWAT  (Ajmer):

 Mr.  Deputy  Speaker,  Sir,  |  would  like  to
 draw  the  attention  of  the  House  on  the
 following  matter  of  public  importance
 under  Rule  377.

 Like  all  other  parts  of  Rajasthan,  the
 city  of  Ajmer  and  Ajmer  district  are  facing
 acute  shortage  of  drinking  water.  Due  to
 scanty  rainfall  and  uncertain  monsoon  in
 last  few  years  and  drought  situation  and
 going  down  of  water  level  in  wells  and
 ponds,  the  position  of  availability  of  dink-
 ing  water  in  Ajmer,  Beawar,  Naseerabad,
 Kishangarh,  Vijay  Nagar  and  Pushkar
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 On  such  occasions  the  problem  of  drink-
 ing  water  becomes  more  acute.  |,  there-
 fore,  urge  the  Central  Government  to
 complete  the  Bisalpurਂ  Project  on  a  war-
 footing  to  meet  this  basic  human  need  of
 drinking  water.  The  Central  Government
 should  get  it  completed  with  a  special
 grant  for  this  purpose  without  delay.
 Along  with  that  they  should  also  launch  a
 special  campaign  for  digging  deep  bore
 wells  to  solve  the  problem  of  drinking
 water.
 DEMANDS  FOR  GRANTS  (General)

 1991-92—Conid,
 MINISTRY  OF  INDUSTRY—Contd.

 [English]
 12.49  hrs.

 MR.  DEPUTY  SPEAKER:  The  House
 shall  now  take  up  further  discussion  on
 the  Demands  for  Grants  of  the  Ministry  of
 Industry.  Shri  Yaima  Singh  Yumnam  to
 continue  his  speech.  Shri  Yaima  Singh
 Yumnam  (inner  Manipur):  Mr.  Deputy
 Speaker  Sir,  |  made  my  observations  on
 national  policy  on  industries  yesterday.  |!
 shall  now  devote  my  time  in  respect  of
 the  necessity  of  the  development  of  in-
 dustries  in  Manipur.

 Manipur  is  a  very  nich  State  क  raw-
 matenals  for  the  establishment  of  a  pap-
 er  mill.  There  is  plenty  of  bamboo  avaii-
 able  in  the  vast  forest  areas  in  Manipur
 So  there  is  every  prospect  for  large  scale
 Production of  paper  in  that  area  if  a
 paper  mill  is  established.

 Plenty  of  bamboo  is  wasted,  withou!
 using  it.  So,  |  would  like  to  propose  to
 the  Govemment  to  install  or  to  establish
 a  paper  mill  there.

 ॥  was  in  1972  that  the  Government  of
 Manipur  proposed  to  the  Central  Govern-
 ment  for  setting  up  of  a  paper  mill  there
 |  was  in  the  Ministry  at  that  time,  in  the
 then  Government.  We  came  to  meet
 Madam  Prime  Minister,  late  Shrimat
 Indira  Gandhi.  She  almost  agreed  to  the
 feasibility  report  submitted  to  her  and  she
 wanted  to  give  the  Letter  of  Intent.  The
 Minister  of  State  who  was  looking  after

 the  Industries  Ministry  at  that  time  was

 even  asked  to  give  the  Letter  of  Intent
 to

 the  Govemment  of  Manipur.  The  Minister
 of  State  who  was  looking  after  Industries


